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O R D E R 

08.08.2019   Learned counsel for the Appellant submits that there is an 

existence of dispute as a sum of Rs. One Lakh was withheld after payment of   

Rs. 25 Lakhs which was due to the Respondent. 

 Let notice be issued on the respondents by Speed Post.  Requisite along 

with process fee, if not filed, be filed by 9th August, 2019.   

 Post the case ‘for Admission (After Notice)’ on 3rd September, 2019. 
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